
L 	2 

cENTL 

p 	 GUWA}1ATIQ 

(DESTRUCTION OF RECORD RULES,199 0) 

• 	INDEX 

C.P ?o.,..... •..• 

• 

.rders 	 . ......... 

Judgment/Order dtd. 	/. 	... .Pg.. . .4& 	 ...........    . .4 	> 

Judgment & Order dtd. .................... Received from B.C/Supreme Court 

.......  

E.P/vI.P.... ......... ....... ............. ...... ... .. 

...... . .... . ..... ... f>).l )irrr.... ........e••. 	........ .. 

',T.S.............................. 

8 Rejoinder 	 Pg 	 to 

9 . Reply............. .................... 	................ Pg...........  

10 Any other Papers 	 Pg 	. 	. ...to. 

Memo of Appeance . .............  . ..... . . . . . . . . . . . . . . . . . . . . . . ........  . 	. . . . . ...... . . . . . . 

Additional Afuiclav'it, ...........  . .........                      	. . . . . •.... . ...  . ...  

SIritten 2rg.rnleilts ..... ...............................  ................ •.••••••••t•••s••It•••••sI• 

Arnienclernierit Repi)' b)r 

Amendment Reply filed by the Applicant .......... 
.............. ............. 

 

Counter Reply...,.............................. ,................•.. I.t.•.tIt•• ....... .. 

7 

SEcTION OFFICER Jud1.) 

- 	•; 



IN THE 	CdNIRAL 	IIiN15'iif1VE ThIU1\AL 

UpA I HENH:UJFAII,1 5 	(iti iO 4) 

O}w)ER 3fTIcET. 	 (see Rule=.42) 

AiLIi1O, INO. 	Vol e7!57, 

Ap p1 i c ant (3) 	 v / 
Re S) on dent s () 

Advocace for ApP1icant() /-1i. cS, At. 

Advocate. for Resoondent() 	C 

ry D;fE 	ORDER OF THE TRIBUNAL Notes of the Regist  

9.9.00 Pent : The Hon ble Mr Justice D.N. 
Chowdhury,Vice.-Chairman. 

Heard Mr S.Ali,learned counsel for 

the applicant. Issue notice to show 

cause as to why this application shall 

. 5O 	 not be adriutted. 

v 	 I 	 List on 7.11.2000 for order. 
I 

gij 41 	 Vice - Chairman 

	

7.11.00 	On the prayer of Mr..Deb  Roy, • 	t' 	— _- ' \-..1 	 I 

	

p .

I 	Sr.C.G.S.C.fbUV weeks time is allowed 
I 	

. 	 for filing of written statement. List on 

10 	I 	5. 12.00 for filing of written statement 

• 	 I 	and further orders. 

/~ 	J/WuVed 	 V1ce-Chaiznan 
lm 

,L &Lmtd 'y 1'- 4L&ø- 

	

5.12.00 	 The applicants who are working in the 

	

J/ç (oi? Y*VAj £2 1r/ 3J 	department of ielecommunication as Section 

No p/Y\)d Supervisor in the pre restructured staffing 

patern of ¶EOA (G)-SS-SSS- chief Sr. Supervisor. 

By this application they have sought for an 

approprite direction on the respondents for 

absorption in the restructured cadre of Senior 
kYUL \  Telecom Office Assistant(G) in short TOA(G) as 

introduced under order No. 27-4/87-TE-I I (3) 

dated 16.10.1990. 

Contd.. 
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'1 
O.A. No. 322/2000 

It has been stated at the bar by Mr. 

B.C. Pathak, learned Addl. C.G.S.C. that the 

relief sought for in the application has already 

been granted departmentally., To that effect he 

has relied upon a cómiruniction sent by the 

Asstt. Director Telecom (Legal) under No. S'IES-

21/285/2 dated 15.11.2000 whereby it was 

intimated that the department has considered the 

representation/request of the left out officials 

and it was decided to afford a fresh opportunity 

departmentally to exercise option for intry into 

the restructured cadre of Sr. bA. To that 

effect orders also issued by the department on 

4.10.2000 and 27.10.2000. By the said 4 , 

communication it was also intimated th4tT 

applicants have exercised their option on 

2.11.2000 for entry as Sr. TOA and the same was 

recorded for apopriate action in due time. A 

coy of the aforesaid cornnunicatjon is placed on 

record. In that. view of the matter the 

application has become infructuous. Accordingly 

the application is dismissed as infructuoüs. . 

Vice-Chairman 

J 4 

tzS 

5. 12. 00 

a.  I 
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IN THIE CENTR?L ADMINISTRATIVE TRIBUNAL,GAUHATI. BENCH 
AT GUWAHATI 

O.A. i'Io. 	 /2000. 

An application under seCtion 19 of the 

	

Central Administrati'e Tribunal 	t,1985. 

Between- 

&iri Hernanta Kr. Choudhury & arir 

Applicants. 

Vrs. 

The Union of India & Or&. 

..-... Respondents. 
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IN THE CENTRAL ADMINI srATIVE TRIBUNAL ajTJHATI BENCH 
r GUWATI. 

O.A. NO. 	 of 2000. 

?n application uflder section 19 of 

the Central MministratiVe Tribunal 

Act, 1985. 

Between 

Shri Hemanta Kr. Choudhury .  & anr 

?pplicaflts. 

The Union of India & Ors. 

Respondents. 

1. PARTICULARS OF THEIQpLICANTS: -  
--.... [:.- - 

Srii Hemanta Kumr choudhury, 

8/0 Late Ramesh ch. thoudhury, 

Resident of Lachit Nagar, 

Sani Ram Bora Road,tflUbari, 

Guwahati7. 

qlri Ramapada Dey, 

5/0 Late Rashaiflay Dey, 

Resident of Dipur, Guwahatl-6, 

01st. Kamrup,, Assam. 

2. PARTICULARS OF_THE 
RESPONDENTS 

The thiong of India, represented by 

the Secretary to the Govt.Of India, 

Ministry of Communication, New Delhi. 

The Chief General Manager, TeleCCm, 

Ulubari, Guwahati-7. 

PARTICULARS OF THE ORDER AGAINST rMICH THIS 

PLICATI0N_ISMADE: - 

There is no order or orders against which 

this application has been made but for 

cont... .2 
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2. 

issuing apprriate direction to the 

respondents for absorption of the applicants 

in the restructured cadre of 221 Senior 

Telecom Office AsSistánt(G) in short TOMG) 

as introduced under Order No.27-4/87-TE-II(3), 

CeitT 
	

dated 16.10.90. 

J 
	

SDICTION: - 

The appiicantsdeClare that the subject 
.. 

matter of
• 	

i tr1s case s within 	j the urisdiction of the 

- 	Hori'ble Central Administrative Tribunal, Guwahati. 

LIMITATION :- 

This application is made within the prescribed 

time under section 21 of the Central Administrative 

Tribunal Act, 1985- 

FACTS OF THE CASE: - 

6.1. That your applicants are Indian citizen 

and as such they are entitled to all the rights and 

- 

	

	privileges guaranteed under the ConstitUtiOn of India. 

They were initially appcinted as L.D.C./T.S. clerk 

in the Telecommunication Department in 1977 and 1974. 

6.2.That this application is not £i1ed against 

any order of the respondent but for issuance of a 

JP& 	 direction to the respondents for asorptiOfl of the 

/fl 	 applicants in the restructured cadre of Senior 

Telecom Office Assistant (G) in short Sr.TOA(G) as 

Introduced under Order No,27_4/87_TE1I() dated 

16.10.90 s maneded from time to time. 

Contd... . . . 3 
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3. 	I 

?zrnexure-i is the photocopy of the 

Order No.27-4/87-TE-II() dated 

16.10.90. 

6.3. That the applicants are presently 

working in the DEartrnent of Telecom more precisely 

inthe office of Chief General Manager, Assam Telecom 

Circle as Seetion Supervisor on regular basis in the 

pe restructured staffing pattern of TOA (G)-SS-SSS- 

Ceutr 	 Sr. 
quetSupervxsor. They have the common grievance for 

SEPflTh 	I teir non-absorption in the restructured cadre of 

1 
-- GuwahatL 	

J.TOA (G) and make common prayer for their absorption 

L in the corresponding grade of Sr. T0AG) in terms of 

order NO. dated . The applicants beg 

leave of the Hon'ble 7ministratiVe Tribunal to join 

In a single applicatiOn in accordance with Rule 5 - 

of the Central Administrative Tribithal (Procedure) Amt. 

6.4. That your applicants entered the 

Telecommunication department as LDC/T.S.Clerk, they 

Iso worked against UDC LID) posts before being LDC/ 

TS Clerk. They put in their efficient and sincere 

devoted service and in due course they got their 

promotion to UDC in the scale of Rs.1200-2040/- by 

virture of their better performance on the competitive 0  

Examination/relative seniority cum-fitheSS. They 

served as hOC for years in the office of the thief 

General Manager, Telecommunication N3rth East ASSSIT1 

I 

aircie and also worked against UDC(ID) posts before 

being promoted to the grade of section serviSOr in the 

scale of Rs.1400-2300/- (pre-revised) on different 

dates before 9.9.92. 

Con td. . . •. • 4 
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4. 

6.5. That the staff ing.pattern of the office 

of the thief G1eral Manager, Telecommunication where 

the applicants have been working as LDC/UDC/SS/Du.O.S./ 

OS till 9.9.92. On the day, vine order No.27-4/87/TE-Il 

dated 9.9.92 the staffing pattern of the chief Gera1 

Manager, Telecommunication office was changed to that 

of TOA(G)/SS/SSS/CSS. Consequent upon the change of 

staffing pattern as above the clerical and supervisory 

sta of the chief General Mandger, Telecom (in short 

of fice including the applicants were conveed to 

SEp ?flD TOA(p)/SS after obtaining their so called, option. The 
I 

st4f of circle office was compelled to opt for the 

"12 
 

patterfl as their promotional avenues in the old 

patterns were blocked by abolishing the promotional 

santioned posts of Dy. OS, OS and group B. In the 

process all the UDCs in the scale of Rs.1200-2040/-

including those holding UDC(ID) posts coverted and 

absorbed as TOA(G) in the scale of Rs.975-1600/-. This 

amount to revertion/demotiOn to lower grade for no 

fault of their own. Their hard earned promotion from 

TOA/LDC to the cadre of UDC followed by long service 

inthat cadre is brought to naught by in a hostile way. 

A 	- 

• 	6.6. That prior to the change of circle office 

staffing pattern from LDC/UJPC/SS/Dy.OS to TOA(G), the 

Department of Telecom vine their order NO.27_4/87TE-11 

dated 16.10.90 at -inexure-1 introduced the cadre of 

SR. TOA as a replacement of the existing cadre of TOA 

for better and more efficient management 6f the work 

of the department. This is better known as "Restricting 

Contd ....... 5 
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5 . 

schem&' of the Dartment of Telecom. According 

to the provisiOn made in the scheme the existing 

posts in the pre-restructured cadre of TOA would 

be converted to Sr. TOA and no new post of TOA should 

be created after the introduction of the scheme. It 

was clearly spelled out that in future only the posts 

in restructured cadre would be created. It has been 

fl _ 	 the expressed and declared policy of he Department 

/OCntTi .. 	;:. 4 T.obin its employees to the fold of' the restructured 

In  

cacixje. It was also decided in absolute term that after 

44 r4 	

the, introduction of the restructured scheme there will 

L GuWahatt ezc bw a internal or external recruitment In the pre- 

retructured cadre except on compassionate ground. 

6.7. That inspite of the above and in de- -. 

fiance to the declared objectives of the "Restructuring 

Scheme" the respondents comapelled the applicants to 

• 	 Ewitch over and be absorbed in the pre..restrUctured 

cadre of TOA by creating posts through conversion of 

existing posts in the LDC/UDC pattern. The respondent 

created the required posts in TOA pattern by conversion 

of the existing UDC posts in 1:1 ratio. Be it mentioned 

here that the post of UDC and Sr. TOA are inthe 

identical scale of Rs.4000-7000/- while the pay scale 

of TOA.32OO6OOO/ The applicants sought to have 

tfl' 	
been absorbed in the cadre of Sr. TOA instead of TOA 

as all of them was either working as UDC as on 9.9.92 

or have been promoted to SS by that after working as 

TJDC for a long duration. 'The conversion of the 

applicants from LDC/UDC/SS pattern of Circle Office 

to TOA pattern of Engineering Division is both 

Contd.....6 
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6. 

irregular and irrational and detrimental to the 

interest of the department as well as the applicants. 

The transformation of the applicants to TOA pattern 

defeat the purpose and objective of the restricting 

scheme. and runs contrary to the provision of the scheme. 

Since the restructured cadre of SR. TOA had been 

introduced as a replcernent of TOA in 1990 and creation 

future recruitment of TOA was banned. The respondents 

ought to have absorbedthe applicants in the restructured 

I T -'-----__ 
T7e Of S. TOA in 1992 itself. fter their irregular 

4r.1rersion to TOA pattern in 192 as explained in the 

I 	2 EP I 	1D fo4egoing paragraphs, the DOT ca1ld upon the applicants 

L 'tojexercise option to move into the restructured cadre 
e1e  

Sr. TOA. 

.6.8. That the off ical placed irithe TOA pattern 

have the promotional avenues to SS/Sr.CS/CSS. The first 

two promotion being on the. basis. of length of service 

and the last one being seniority cum fitness basis. The 

newly introduced restructured cadre Sr. TOA have only 

2 trades. The entry grade i.e. grade-I carries the pay 

scale of Rs.1320-2040 (pre-revised). The grade II in 

the grade-Il in the scale of Rs.1600-2660 is purely 

promotional grade for the grade-I official on completion 

of .16 years of service in Grade-i. There is no higher 

grade or direct projotional line in the cadre of Sr.TOA. 

• . 	 1) According to the rules existing in the relevant 

time the official in the pre-restructured. Cadre of TOA 

in 'the scale of Rs.975-1660 who thove into Sr. TOA would 

have their pay fixed-under FR 22(C) as the pay scale 

of Sr. .TO,A is higier than that of TOA. It amounts to 

promotion. The post of SS/Sr. sS are higher than the 

Cofltd ..... 7 
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Sr. TOA and carries higher pay scale. And there can 

not be any earthy reason for transvrmation of these 

officials to Sr. TOA Grade-I. However the DOT was bent 

upon to convert the SS/Sr.SS also to Sr.. TOA and made 

the following supplementry provision.:- 

- 	(1) SS/Sr.SSS on conversion to Sr. TOA would 

retain theirhigher pay scale a personal to them. 

(ii) The SS/Sr.SS.would be granted one advanced 

rSEP
n"- . 	

increment in the existing pay scale. 

Ui) TOA/SS/SSS who move to the Sr. TOA cadre 

would not bec considered ôor  

f (iii) promotion to thief Supervisor. 

(IV) The duty of Sr. TOA does not include supervision. 

it is.amply clear that conversion of SS/SSS tp 

Sr. TOA was a degradation forced upon them and the pay 

protection/grant of advanced increment on personal basis 

does not protect these officials from the stigma of 

the lowering of status grade. By such unholy conversion, 

these officials are also seized of their supervisory 

poer and impede the prospect of promotion to CSS. The 

scheme was clearly anti employees in as much, as it 

sought to degrade its employees and rob them of their 

promotional avenues. 

6.9. That the department called upon its' 

employees under Order No.252-1/91STN(Pt) dated 27.4.94 

to exercise option for moving into the Restructured 

cadre of Sr. TQA if they were so willing with stipulation 

that option once exercised would be final. 

?nnexure-3 is the phtOcOpY of the 

order No.252-1/91-$TN(Pt) at. 27.4 .94. 

- 

ifi 

Contd.... 
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The applicants and other similarly situated 

officials opposed the move for its inherentcontradi- 

ctions as explained in a last pear, and prefer to remain 

in their original cadre. They did not give option to 

save them from the humiliation of demotion/degradation. 

Thd respondents again called for option from the left 

out officials under their order No.7-43/97-NCG dated 

11.11.97 and the applicant still remained unmoved as 

the injurious provisions of the scheme remain unchanged 

till datetime. 

?nnexure-4 is the forwarding letter 

dated 3.12.97 issued by the Asstt. 
f 

Director, Telecom (Staff) for cGMT. 

UEP'irm I 
I 	 nnexure-4(1) is the photocopy of the 

. 

order No 7-43/97-NCG dated 11 11.97 

issued by the Assitt Director General 

&c). 

6.10. That the respondents gradually realized 

the deficiency of the scheme and made efforts to cure 

the scheme and to make it more attractive and meaningful 

by issuance of suitable amendrflnt/m0difiCat0n to the 

rLr 
following 

effect:- 

The officials transformed to restructured 

cadre of Sr. TOA from the pre reStrdct1red cadre of 

T0A/S/SSS would be eligible for promotion to thie,f 

Supervisor on the basis of their original seniority 

position in the pre Restructured cadre. 

Separate and higher pay scales have been 

introduced for TOA SS and 555 on their absorption 

Contd ..... 9 
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in Sr. TOA Cadre. According to the pay scales 

introduced vide order NO.1_38/1vP_98 dated 20.4.99 

the TOA/SS/Sr. 955 would be directly placed in the 

corresponding pay scale of Sr. TOA as below:- 

Prerestructured cadre scale 	Pay scale on entry 
in the restructured cadr 

TOA in the scale of 	 Rs. 4000-7000/- 

s.3200-6000/-. 

55 on the scale of • 	 Rs. 5000-8000/-- 

1 T7- 	T7 — s.4500/--7000/—. 

at  SSSIn the scale of 	 Rs. 5500-9000/-.. 

28  cm 
JLr 71111 Rs.5000-8000 

: 	
The officials moving into Restructure 

3onch 
-; cdre will not work under supervision of their junior 

officials who did not move to the restructure cadre 

Such officials in the restructure cadre will report 

to the next higher official. 

rnexure-5 is the photocopy of the 

order No.1-38/r'P-98 dated 20.4.99 

issued by the Director (P). 

6.11. That with the above amendment/ 

LV 	modification the restructured schemedf th'e DOT. 

has assumed a new look free from the ailment it has 

been suffering from the beginning. The adverse condition 

which infftiuenced the mind of the applicts against the 

scheme have been removed. The scheme as it stood at 

the relevant time when applicants were called upon to 

exercise option was completely different from the 

Contd.. .. . . 10 
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scheme as it is shaped today..The opinion expressed 

by applicants against restructured scheme by way of 

non-option that time can not remain final in the face 

of the overwhelming. modification/amendment that took 

place since then. Qption is the preference of one thing 

over the other as it exist at the given time. The pre-

ference can remain valId till both the things remain 

unchanged. It cannot remain valid If either of the two 

t1ings is subsequently amended/modified so as to change 

the whole complexion and equation. The application 

}ered to remain in the pre restructure cadre at the 

tirke of last optioning as the restructure scheme was 

SEcffl 	I inferior and detrimental to their interest. The 

Guw.ehatl 3ench repondentshave also agreed to the faulty nature of 
0 •_ 

the briginal.scheme and found it prudent to cure the 

defects of the scheme by issuance of suitable amendmehts. 

IN the changed situation the applicants are entitled to 

exercise their fresh option. 

6.12. That.. the applicants are law abiding 

sincere and devoted workers of the DOT and each of them 

have put in more than 20 years service to the utter 

• 	

satisfaction of the superior authority. Through successive 

• 	 proOtiOfl they are presenting workS in supervisory cadre. 

They are willing 'to accommodate with the changed scenario 

of the Department and to keep the pace with the advan-

cement of technology and working condition without 

sacrificing, the self-esteem. They are as much prepared 

as other officials to join the meinsteam of the Deptt. 

for betterment of the service. For that purpose if be 

necesSaY they are willing to undergo necessary 

in service training to improve their skill and efficiencY. 

COfltd ...... 11 
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The respondents cannot deny their entry in the 

restructured cadre on the ground that they did not 

optfor it when called upon do so in the face of. 

overwhelming changes taking places after the last round 

of optioning in 1997. 

6.0. That the respondents have made sweeping 

changes in the cadre structuring with sole objective of 

improving the skill and efficiency of its employees to 

keep pace with the changing technology and resultant job Iuirement. They have introduced the new cadre of Sr.TOA al  

replacement of TOA. it is the responsibility of the 

E 
re pondents to carry the existing officials in the pre- 

S 

Guwtj ench_- tructured cadre to the newly introduced cadre by 

impartiig need based training. 

The applicants, have already suffered the humi-

lation of degradation/demotion owing to the. convertion 

to TOA pattern thrust upon them in 1992. It has been 

• . 	 grossly irregular to convert the applicants to TOA in 

1992 after the same had been replaced by Sr.TOA in 1990 

and there Was no provisiOn of new entry in the TOA cadre. 

The applicants had earned their promotion to UDC and had 

served in that cadre including 10% identified posts. They 

fully deserved to be converted to Sr.TOA by virtue of 

their long past service in equivalent and higher grades: 

They cannot be subjected to further screening for entry 

in the restructured cadre of Sr.TOA as they have already 

proved thir worthines.s and eligibility for holding the 

equivalent and higher post. 

The post of LDC/UDC & UDC I/D. in the C. 0. were 

first convered to TOA in 1992 and then most of the posts 

Contd... .. .12 
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of TOA were converted to Sr. TOA. The convertiOn of 

the post of TOA to Sr.TOA is more artificial than 

practical and there is no identifiCatOfl of the 

orresponding posts. There is no distinction worth 

its name between a post of Sr.TOA and that of TOA (in 

the establIshment of CGMT). So far as the work and 

job description of the post is concerned. In the matter 

of posting there is absolutely no difference between 

TOA and Sr.TOA as the of fIc1l of one cadre is fEeely 

substituted by official of another cadree The post 

held by Sr.TOA one day is occupied by TOA the other 

day and vice versa. There are also neumorOUs instances 

28 
-[. 	 ) 	of the officials belonging t TOA pattern continuing 

o
to work in the same table and -posts after convertion 

3cngJ\ U7ahatl  
to Sr. TOA. Cases are also not rare where a Sr.TOA 

is replaced by TOA for performance of the same job. 

/ 	It goies to show that for all practical purpose there 

is no difference between a Sr.TOAóifld TOA and both cadre- 

re equally placed except for the pay. The job presently 

performed by the applicants are not inferior or 

dissimilar to the job being performed by their counter 

)S1
art placed in the Sr.TOA pattern. There cannOt be any 

arthly reason why the applicants be subjected to any e  

further screening for entering in the restructured 

cadre of Sr.TOA. 

6.14. That the respondent department for 

reason knoai to them has decided that official in 

OTBP/BCR scale of the pre restructured cadre ontheir 

absorptiofl in the restructured cadre will not be 

counted towards the sr.TOA posts. Orders to these 

effect was issued under OM No.13_6/96TE1' dated 

23. 12.97• This being so, the applicant can b& straight 

Contd.. . . .13 
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wy db@oroed in the restnuctured cadre. Non 

availability of vacancy cannot be a valid ground 

for denial of entry of the applkcants in the res- 

tructured cadre. 

nnexure-6 is the 'photocopy of the 

order No.15-6/96-TE-Il dated 23.12.97 

issued bY, the Section ficer-TE-II. 

f#1 	/• 	p.' 
IT 	 6.15. That the applicants have communicated 

Ceritr  - 	rn1 
the r willingness to move into the restructure cadre 

2Li to he Res.N0.(CGMT) Vide their separate app1ictiOfl 

Guviat. 	
datd 30.3.2000. The respondent No.2 has not taken any 

- 

visible steps to absorb the applidants in the Sr.TOA 

- 	 cadre. 

nexure-7 and 7(1) are the phoOcOpY 

Of the representation dated 30.3.2000 

submitted by the applicants. 

6.16. That the applicantS beg to state that 

* 	the staffing pattern of circle office has been LDC/ 

LtLU 	tJDc/sS/Dy.OS/OS in the pay scale of UDC RS.1200-2040/ 

and,pay scaleof SS Rs.it0-23O0/ respectiVelY. Also 

10% of 	
as a distinct group 

for dealing with cases Of complex and complicated 

nature which required thorough kripwledge of rulings 

nd special expertise. In lieu of separate higher 

payscale1 Spec,i-al pay of i.70/ p.m. was attached 

to this posts. This staffing pattern were in force 

till 1992. 

contd.. .. .14 
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6.17. That the applicants beg to state that 

the divisional and sub-divisional offices in the telecom 

circle were manned by TOA and 8$. In 1983, OTBP scheme 

was introduced under which the TOAs was granted higher 

scale.of Rs.14,00-2300 on completion of 16 years of service 

as TOA. Again in 1990, BCR scheme was introduced in 

the TOA was granted the scale of Rs.1600-2660. And 10% 

of the officials in that scale were placed in the purely 

supervisory grade of CSS in the scale of s.2000-3200/-. 

r.!'H 	 6.18. That your applicants beg to state that 

Central 	 'sq j newly introduced cadre of Sr.TOA is the mainstream 

8 SEP '?flj 	c ire, of the Department for manning the administrative 

:1 	 0: fices. The new cadre has replaced the old cadre of 

Guwiati .3onc 
- --•-- 	—J A and posts are found, out through convertiOn of 

existing posts of the TOA. The job/duty of the Sr.TOA 

includes all the defined job of TOA. The convertiOn of 

posts and personal in the TOA cadre is wiped out. The 

• . respondents cannot impose any artificial bar on the 

applicants against moving to the three new cadre in 

defiance. to the provisIOn of the recruitment rules. 

6.19. That the applicants beg to state that 

the thief Gereral Mager, TelecommuniCatiOfl,tflUbar, ell- 
YK Guwahati-7 the Respondent No.2 vi.de his letter 

• 	 NO.STE$-1/122/'t1/83 dated 18.4.2000 requested 

Sri'H.N Singh, Assistant DkrectOr General STC), 

Telecora DirectOiate, New Delhi toafford one more 

opportunity to the left out wi± TOA for roving into 

the restructure cadre of Sr. T.O.A. He also requested 

to èonvey the decision to the office for disposal of 

representationfiled by the willing employees. 

Contd ...... l5 
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15. 

neaire-8 is the photocopy of the 

letter No. STES-1/122/t-I/83 dated 

13.4.2000 issued by the Dy. General 

Manager (A) for the thief General 

Manager, Telecom, Guwahati. 

6.20. That the Chief General Manager, Telecom 

Guwaheti-7 the Respondent No.2 vide D.O. No.SrES-1/122/ 

Pt-I datd 25.5.2000 requested the Deputy Director 

General (Pers) Department of Telecom Services, Sanchar 

Bha an, New Delhi to afford one morechance to the 

Centri 	 ootees to move into the restructured cadre 

2 8 S[pnl1 Lay ably by giving them another chance. 

Guwahatt 3ew3. 	 rinexure-8(1) is the photocopy of the 
-. -------. 

letter dated 25.5.2000 issued by the 

thief General Manager, Telecom,GUwahati. 

6.21. That the Deputy General Manager .(Admn) 

office of the Chief General Manager, Telecom, Assam 

Telecom Circle requested Shri B. 	arma, Deput 

Director General (PeTs) Department of Telecom Services 

Snchar Bhawan, New Delhi to revidw the cise affording 

a fre8h opportuhity of exercising option to the TOAs. 

iinexure-3(2) is the photocopy of the 

said letter DO No. Sl'ES-1/122/Pt1/92 

dated 11.7.2000 issued by the Deputy 

Director General Manager (1mn). 

Contd.. .. .. . . 16 
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7. GROUNDS FOR RELIEF WITH LEGAL PROVISION: - 

7.1. For that for OTBP/BCR left out officials 

no new sanction posts are reuired in the Sr.TOA cadre 

as the existing post of 55/355 will be converted to 

Sr.TOA. Nofinancialbeneit will accrue to these 

officials prior to their option snd detual absorption. 

7.2. For that the restrictiOn has since been 

withdrawn and the Sr.TOAs are also considered for 

otion to cnief Supervisor under 10% promotional 
'r 

Centr 	 .,. 

2b SEP1Vd 

• GU7ahatj 3ench 

of the basic cadre. 

7.3. For that there is no direct entry in 

Sr.TOA cadre. The entry cadre still remains as 

The TOAs who entered the Department after the 

last round of dptioning i.e. 11/97 will not be able 

to move to Sr..TOA unless at least one opportunity 

is afforded to them to move to restructured cadre. 

Similarly, the exis€ing vacancy in the Sr. TOA cadre 

as also those arising in the future will remain 

rI 	
unfilled if the of fiói8l in the prereStrUctUred cadre 

are not ailov;ed to swItch over to Sr.TOA fromtime 

to time. 

r7,  7.4. For •that the process of induction in the 

Sr.TOA cadre is a continuOuS one and it should be. 

open for the feeding cadre officials to get promotion 

to. Sr.TOA as and when vacancy arises. 

7.5. For that .$r.TOA of Recruitment Rules 

provides for departmental recruitment to the cadre 

of Sr,.TOA. it is a promotional avenue forth€ TOAS. 

The promotional avenues provided in the Recruitment 

Contd ..... 17 
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Rules cannot be sized. The administrative instuuction 

cannot over rule the provision of Recruitment Rules. 

7.6. For that the thief General Manager, 

Telecommunication, Guwahati having requested the 

Director General, Telecom, New Delhi to afford a fresh 

opportunity not only to the applicants but. also to 

the other left out of ficiais,should be given a fresh 

opportuhity to entere into the restructured cadre 

Sr.TOA. 

..................a e entitled 	 :: 

z:t:n::e8:::::s 

28  s 	 structured cadre of Sr.'POA as they are willing to 
P?ITO 

f 	G11t7alt 3erc 	- 
fl . 

DETAILS OF REMEDIES EXHAUSTED:- 

• 	The applicants approached the respondents 

on several occassOnS and verbally requested them 

togive fresh opportunity for Option to entere into 

restructured cadre of Sr.TOA but no favourable order 

issued. 

RELIEF SOHT !- 

In view of the facts and circuli stances 

narrated above the applicants pray before this 

Hon'ble Tribunal for grantihg the following relief a:- 

1) The applicants should be given fresh 

- 	 opportunity for option to entere into the restructured 

cadre of Sr.TOA. 

ii) Any other relief/reliefs entitled to 

the applicants maybe. given. 

contd ..... 18 
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10. DETAILS OF POSTAL ORDER:-

1.No. of 14P.0. :•- 

Value of I.P.O. - 50/- only. 

Name of Post office - Guwahati Post Office 

Issued in favour of:- Registrar, CAT,Guwahati. 

Date of Issue:- 

11. ENCLOSURE:- As per index. 

VERIFICATION 

I, 	ri Hemanta.Kurnar Choudhury, Son of 

Late Ramesh ch. Choudhury, aged about 45 years 

resident of Lachit Nagar, Sari Ram Bora Road, IJiubari, 

" Y--Guwrati-7 do hereby solemnly declare that the statemen-
Ocnt 	

ts de in paragraphs 1 to k +° s; C,
rm 

zre true to my 

:ch kniledge and those made in paragraphs •at, 2, 

- 	 are true to my information and the 

rests are my humble submissions made before this Hon'ble 

Court. Md I sign this verification on this the 	 th 

day of September, 2000 at Guwahati. 

J/.C'~
/&.1410-4  71 ,  Declarant 
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No 27_4/87-TE. 1  

• 	 0 	 •• •0. • 

To 

— 

GovernmenC of In5J-Z1 
Deptt. cfTeleCOfl. 
ewDelhi 	110001 

Dated 	99..4992 

	

• 	All i-ads of Telecom. Circles, 

All 

* 	 ii1 
I, 	• 	 :. All 

All 
(in 

donverSi0n of. clerical staff in the adii,iniSta 
tjveQfficesfrornLD E2_ 	ttifl. 

There has been. a long pending detafl from the . 

staff unOflS for conversion of clerical 
staff on DC/UDC 

pattern in ad iniStratiVe. off ics and metro distLiCts t 

TOA patterfl as existing in the field officeS. On the other
hand,,With the progresstye increase in the introductiofl of 
electronic exchangeS and scrapping of manual local cxchangeS, 

as well as manual.  trunk e
xchanges, a large number of Teiehone 

Operr have been rendered surplUs. 
Furt.h(r, with 

atO  
expansionof network in th years to 	

telephOne 

pCratOrs0U continuC to be rendered surplus in increasing 
umber3 whereas the clerical staff required would nccd 

to be 

.':increa3ea.......Dcprtm0flt has, therefore, bcn 5cizod of problem 
of the utilisetior of the surlUS tClLphOfl- 

tJlDorators in the 

OA cadrC,Wl0 havC.thc same cCl3 
of pay, s as to bring. 

alongwith othr measures, the staff 
tclphOfl ratio from 97 

par thousand telcphOflcs at the and of. 
svcnth plan to 25 per 

h o • .thousar1d:bt 	year 20000 

it 

 

• - 	 hs bcfl decided to convr 	
Iio° 

- 	 ' 	 *Sl•'fl 

	

2. 	. 	
AcCoruJ-uy-x1 

xjstiflg LDC/UDC cadres in 
Circle OffiC(S/M0tL0 Dtstr1C}. 

to .TOA cadre as given beloW calc 
V.  

No 
0 ••  

4. 	TQA(GCn.)Gr.IV 
	1fl 	of • 	I.2000_32 0  

BCRp0St 

3 	
In future, the Telecom. circle OfciCC/Mtt0 riepho1 

Districts nd other oficCS whcrc LDC/UDC cadrcs p.rcsC!tiY 

exist, will 
haV only OAs in th qrdcS i.ndtC*t1 in 

para 2 

obav . 

(b 
Wp 
 j

0 

Heads 
H cads 
Heads 
Heads 
cludin 

ef Metro Telephone 
of 
of project Circles, 
of other AdjfliniStrati 	

Units 
Heads of Civi1/EleCtri 	circiqs). 

TOA(Gen.)GrPI 

2.. 

 

.TOA(Gcn.)Gr.Il  

3. 0 -TOA(Gen.)Gr.I" 

BasiC Cadre 
OTBPPY calc/. 
SLCtiOfl sup.rVi30r 

3CR Scale/Sr. 
sc-'etion supervisor 

li s .975-1660  

ns, 1400-2 300 

R. 1600-2660 



-: 2 

4 	The caö.rc of LDC/UDC will henceforth be abolished wi 
the introduction of the conversion scheme from LDC/UDC cadre 
to TOA cadrc. Thercfpre, there will be no rccruiUnent to 	!t 

the 'cadre of LDC/UDC departmentally or from outside. However-
thosewho may not opt for convcrsiofl will ret3in their 
present scales of pay till their promotion/retirement/ 
resignatiofl ctc 

5, 	The LDCs/UDCS will be given option either to remain in 
the LDC/UDC cadre or to switch over to the now cadres of TOA. 
The present incumbents will also be given the option to 
decide the date to switch over within a period of 3 months 
from the date of ssuc of thezc orders. 

6. 	This conersion isto be ensured by corresponding matching 
saving and there should be no extra liabilities to the 
Government. 

7 	This schema will not apply to the Telecom. Directorate, 
Telecom. Accounts wing in the fjcld units, Telecom. Factory 
sJc, Civil circles except the LDC/TJDC staff, who arc on 
deputation from Telecom. Circles. 

8. PAY FIXATION 

The pay of LDC/UDC, who opt for TOis cadre and who 
have not completed 16 years combined service will be fixed 
undet FR-22 (treating it as a placement in a post not 
involving higher, responsibifity). 

In respect of thQ.aP LP/JL, who have coinctod 
yeas TsPt0vid 	in(YrBP0rd3 of 1983 

1400-2 30( 
terthclCCt0fl process by a duly constitut2LP1i5 

coiple ted 	Th'a i r p 
ting this pfbotiOfl 

ibilityJ 

In respect of those officil3 who have completed 
• 	16' years of service and not bean found £ it for promotion, 

• 	by the DPC, their pay will be fixod as indicated in the 
.para No, 1 8(a). 
(d)' 'The total service in the cadre of I J DC/tJDC/TOA will 

•be counted for the purpose of granting of OTBP and 
• . 	promotion under DCR scheme as por 	 appligie to 

• 	(a) 	Those LDCS/UDCS ho opt to continue in the cadres of 
• 	LDC/UDC will not be eligible for time bound promolion/BCR 

scheme. In their own channel of promotion also, they may 
not be,ble to get the prornot.iofl as the, posts of 1)y.OS, 
Os etc. 'will'stand . bo1_5h0d on the present incumbents 
opting to the now schema or otherwise vacating. 

Recruitment 	les in the cadre ef TOA proposed 

to be intduced in the circle offices/metro distriCts/ 
other offices will be the same as theso followed in SSP 

• of the, Department. 
The post of LDC will be converted to TOAs in the 

- . ratio of 10 	9 and the UDC pests will be converted in - 

the ratio of 1 : 1. . ../3- 

.1 



4 	 . 

The matching saving required for conversion will 
have to be. provided by ebolishjng the existing post of ,  
LDCs'or en cqual.nubr of UDCS/TO1kS'.wjtIj the Circle: 

• 	. 	,, Officcs/Unjts.. If the sufficient posts crc not.thurc to 
provide mitching, saving, the scheme may be introduced in • 	 a phascdr manner. 	 . 

LDCS/UDC& recruited by the Circles who arc presently '1 working in Telecom. CivJl Circles will also be covcred!by • 	this scheme. However, his scheme will not apply t other 
categOries of Civil/1:lcLc!trjcal Circle staff uch as Work 
Astt. etc 1  

The Crc10 Officcctro Disti-ict offices will be • 	.,•, 	treated. as a separate unit for the purpose of recruitmnt and promotions etc. fnr' a period 'f 5 years. Howver,.J the ' '. Circle Office staff will be merged with the staff of •locel 
SSA thereftcr. Detailed instructions will be issued in, • 
due course, . 	• 	, 	 , 	

., I i 	• (k) 	TOA(Gcnl.) Grede-I,II & III will be Telecom, Circle 
• . •, . Offjceflietr(, District cadre for the purose of trcnfc 

'end promotionstc. However, TOA(Gcnl
p  

,) Grade-Iviwj1ij ,• be a Circle cadre. 	 ' 

TOA(GenL) Gradc-III,iiI & IV will be Gr. 'C' posts, 

	

...........' 	() ': The nos applicable for TOA in Telecom. District 
• ' " 	will alstJ 	1olicable to the TOs of Telecom. Circle t 

:Officc for sanction of future posts. 	 ' 
GCS Gr. 'B' posts if •already sanctioned for LDC/UDC 

etc.'. for improvement. of their career prospects will be 	• . 
'ithdrewnrtftcr they are v'icatcd by the prcsLnt incumbents 	. 

Tiil such a tinio recruitment rul es for TOA(Gcn1.)4I 
'Gradc-I,II,Iii &IV arc modified to ccccmmodatL the scheme, 
the terms And conditions as applicable t TOA(Genl' 
Grado-I,11 1 i1i & IV of SSi\ will be 	applicable, 

Instructions issue by .  the Deprtmcnt of To) ein. 
in respect of OTBP and SUR schemes including matchtng' 1 
savings will be applicab.o to the cadrc. of TOA in TLlecom 4 	
Circle Offices,4letro Districts etc. 

 I 	
I, The 'speciafpay drawn by the UDC posted agatnst ' 

t identified pøsts will not be counted Lw -  the purpose of 
py fixetion In case there is a drop in emc'lument, it 
may be protected as per v.xisting rules. 

" (r) 	The UDCs will rank ctiblock scnior to ll the LDC 
Cs on dac, their intcr-.se-sLniority will remain s it is. 
DctCilcd.instructjons regarding fixing seni,ority where • 	
both TOA mci LDC/UDC pattern exist will be issued in due . 

• 	course, 	 • 
• - 	' (g) 	ThOffjcja)s w -Yrkjnj in - tho promotional cadres 

	

like 2 0%selecticingradc Dy.OS, Os etc. may also have 	' 
the option to crnu to th new scheme. They will be 

	

• fitted in thtY some s€-lge in their scale. They will be 	• consider 	thi fu -thcr prcmutin under BCR scheme 	1 subject to fuiriimcn of coriditj'ns laid down there, 
 

• 	
•, 	 ../4- 

- 	 '1 
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.( 	 The 'p,st 	f LDC/UDCs, 	sc1cction,grdc DyaOS End 

• 

Ij 	 qs1 otc. 	will b 	crsrnü tO the prscntincumbnts if they 
' 	çpt 'ut •)f the schcm3. 	ThLsc pst9 	ii11 bc 	b.1ished 	on 

being vcnt...ci by th 	1 ros nt incuinbcnts du.. 	to rotircmort, 
rsigntiLns, 	kth LtC. 

Nrmil rules cn rcscrvatj)n for SC/sT cnc'idtcs 
will be 	p3licib1c whi1c 	irnlemcnt.inj th.. schcrnL. 

N') dS -1rtmnt11 	ximintion I 'r prirn ti )n 	fr 	th 
LDC/UDC cadre will he heLl oftcr 1992. 	If 	cmt 	txtmini—li' 

' tion , has hccn. anncpncci.f..r .thi. 	 tc\nui 
cinco1icd. 	 . 

These orders will take effect fr in th 	dat.. 	f i.1sue. i 	r 	I  

r 
r 

1 

As the scheme is unique in its.lf, 	in'y beneed 
to'issuc cer-tin clirificitio/mdtfic'tions in rcspcct of 
sehiority, promotions etc. in future to 	ccornmodntL ccrtin, 
situabion, which may arise frrn time to time. I  

NY I •11 	.,Dçtiled instructions regarding deployment of surplus 
Tplephone Operators will be issued separately. L 

I I 

12. 	This issues with th 	concurrence of TLlccorn. Fintnco 
• 

r 	
Advice vide their U.O. N.2567/F\.I/92, Uitcd 8-9-4992. . 	. 	. 	.,: . 	 . 	. 	. 	 .• 

1 	 1 

o u rs 	faithfully, 
I. 

4NS •  

C 	I3UDH 	PRJ\K1\S11 
I 	LuUiLLLtc1r GLflLi.11 

Copy forwarded for necessary actin to 

1 4 	Chairririn, 	Tciccm. C.rnmissicn, 	Now Delhi. 
I HI'2. 	All 	mb1rs/\dvisrs, 	Tclocm. 	Cr mrnission, 	New Delhi. 4.. 

tf 	3, 	Zdd.itioin1 	scrotary(r), 	D.O.T , 	Now Delhi. li p  

All DDsG, D.O T , Now Delhi. 
All rccognisod Fcdcrati ns/Unicns/.ssociations. 
Directors 	(TD)/(s.I),4T.II)/TG.II)/GT)/(FA.I), 	I, 

New Delhi. 
i'.DsG 	(Tr)/(Ncc)/(STG I)/(TG.II)/(cT)/(1, 	i), • 	D.O.T., 	New, I)clhi. 

8,, 	Budgot/FA..I/TE.I/T.II/ST(3.I/STG.II/NCG/SGT Suctions, 
D.O.T., 	New Dclhi. 	 . 

9. 	All Members,: Staff side, 	Departmental Council (JCM). 
• :. 	Sparc copies 	. 	50.. 	 / 

	

$ 	 . 1 . 

:J 

/- 	-. 	-. 	. 	I ,  I,Jcrvasxs Kui3mprLL..tJ.) 
1 
	Secti'n Officer (TE.II) 

e 
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tA11 Heads ofTe 1ecom ) tC jrc 1 es/D1stts i 

	

, 	 4 	 . 

I 	, 	 . 	•. 	'' 	' 	' 

	

,- 	 V : 	 •' 	 I 

	

. 	 • 
The e Diief Genera1Manaers 

%t4 MIT  4;. 
 

q 	 Preparati6nofe1iqibiIity list.ras -id'select panel 
farthe restructured adres in gicupC  

jo 
NX 

l 9 4 Z 	 4 	 I 	4 	 P 

Cf4,intrutions have been, issued at 
o candjdiit 	11I rt 	' 

. 	 ifIof rsructured tcadreg f rom ime'to'time, rThesedecisians ' 
Sta1fFedir'i-

rai nin to , the 
ito  csdrer'prority bai1 It 

	

tød, 	-re- 
at one place. 

4 

•4 	 15 

2. 	PREPARTIONCFEL1GfBIL.ITyLIST 
have already 

dated 
dated 29--94 eooies of 

;4 1h 	p1iiue atz Anmewure. A and E. The ctereral. guide- 
• 	; lines, therefrci,., are'baing reprcuced below inorder to make 
!er1elicibi.11ty lit and .selectpanel of,'the candidates to be 

drafted for training against the posts crf restructured 

	

• 	>c.adres 	 ' L. ;, 	• 

• 	 Ci). 	txnwill becalledfor from the prospective 
Cf . in restructured 

; 	
cadres. 	 4... 

Ide1tify,4from4thesevokuiteers, the candidates 	 4 .4 
iiio form part of theWalk-in Group 

$  

Gualtfying;Screening test will be conducted for 
th eligible voluriteersi,o do not form part of 
the Walk-in - 	 -- rQu  

-(iv) 	Eligibility list willbe prepared for each SSA 

	

- 	• 	 frcxr LJa1k-in Graupofficials and the officials 

:' 	

selected through qualif'ing screening test i.e 

41. 
k 	

1 	
4 

	

• 	
• 	•: 	

-: 	.. 	 • 	. 

K- 



—UI 

----- -.-.. 	 : 

. 	 . 	 -- 	 .. 	.;,;;' 	
\. 	S 	• 	 , 

r 

the officialsiO hold the requisite qualification 	\ 
precried and those vho pass the qualifying 

- 

e aiTlinat}C)n. tMJiile preparing the eligibilty 
Jlist theofficials of Wali--in troup and those , 

iitopassed the qualifying e'aminati011 will be 
merQed basedontheir inter-se seniority in a 
particular grade. 	Those who are in the lower pay 
scale will beplaced enbioc below those u*io are in 
the higher payscle 

-Yearly selectpaflel 	,ill be prepared from the 
• 

list limited to the number of posts ,eligibilitY 
created in the S3A/TelegraPh divisiOn 

The candidates are to be drafted for t  training 

• 	against the restmictured-cadres'as per the select 

- panel made abcve. 

ficatiOfl5 	of 	candidates for 	selection, to 

imoart training against rsFruCtured cadre 

•.i..,.PhonMehanic. . 	.•. 	
0 

0• •. ••  Oual1 icaticfl •for Wal-2.n Grotto 	ar'dicite 
i 	

. 

. 	
. 	. 

Ci) All Linemh/Wiremen including OTBP °' ER 
(belonging to Telecom 	Engineering Wing of the 
Department) taiq ate Matriculates. 

• 	 . 

. 

0 
. 	

. 

(ii) Cable SlicePs.. 

(b) 	El 	LJJ 	 flac 	2L!fl 	(1j!Li!1cI 

•. 	• 	 . 

.......................... 
Ci) 	Linemen/WLrernen including 01W ?' ER to are - 

nanmatricul ate. 

• 
.. 	 • - •• (j•) 	Regular Mazdqor 

. 
..:• 	 • 	•:•. . 	 . S  . 	 ,. 	 -. 	 .- 

Casual Ma?doors with Terorary Status 

All 	rou 	'D 	afl,of Telecom. 	
gg.Wing- 

Cv) 	All Grwp 	D /Casual Labour (TerçorarY 
5tatLs)woring in sections other than Tele- 

'com . 	-,uch 	as Telegraph Traffic, Telecom. 
0 

0 	tivilWinQ,ccu?t5 etc. 
0 

0 
,0• • . 



At SiIE1 
i 

(a), ~if 

(I) All groUP 	C' 	
on regular 

Engineer9 branC, 
estBblimt 	

in Telecom. 

in Electrical/ 	
. I 

f rpartm 	pc sesSin 	mini 	qualifi 

* 

cati 	.s of 3 yearS Diploma 
ath0/T° Mechanic 

atL,aed by any 
technical i5titute 

after 10th 	tanda 
by the Central/State 

(jj)TeC 	tD have 12 qualiftt 
	or 

or higher quali 
eqUlVe 	quali 	

ciC 
E4.SrIM. Sc etc. 

fications like 

hldifl9 2 	
years ITI Diploma 

MatriCUlati0 Certificate after 

br  
(b) 1i 	c-- 

S 

i gnis 	dono 	Mid 	CVI 
tl 	 'de a 	tven  

qualiiCat 

rat ini- 

!9 	WLi:3Ja 
(a) 

eratlflQ 	stant 	
j1udlflg 

All Tem 
OTE 	? IR 0fficialS 
	posS 	lcH2 

eqUiVa1t as 
itanda1'd qulifitatin or 

this 0ffice letter of even nC 
'C' 	'0') indicated y1d 

dated 	.i0.93 and 
23294 	neLIre 

jaiU 	
2fl 

(b) PflflL 

Asstt. jflClLUt 	OTE 

U) 	Telecom. Operattfl 
0fficials tiO do 	

ot posses5 t(2 
equiVait 

ndaT 	quaiift0fl or 

(t3) Phorw 	
with 5 years serv&cet(0Y 

TeleC0 	peratifl 
for the cadre 	f Sr. 

tt.(P' 	and Sr Tele' tJperat9 

irral) 

SeniOT'itY in the restr tured cicireS mill be based 

4  
V) on the post traiflI4 marks- 

4 	9• 



4• 

5. 	
RPcitment Rules of th restCtU 
	cadeS .e

to 
Sr. Teleço 	

ertfl9 sstt.,Ph0 	chfliC, 
	Telecom- 

,.Techn1cal ,5tt.',j11be .,prepartad.t0,r 

criterian mentioned 
oVP. 

4 

t 	
rL mee jnstrt1 	

wiU b! ppb 	
1 frc'm tr 

date of issue of this letter 

	

4 	 p 	

. 	 I 	 fI 	 ' 	 ( 

7 	
SeleCtion porntmEt5 already made in respect of 

phone 	echafliC/T°'' ,Techflical 
	5tt 1St' é1O 
	as per 

e istifl9 	

wil stand and their senioritY 

t&iill 

not be altered 0nSequ8flt upon the issue of these 

	

• 	H 	
5tctionsd 	

seqUefltr° .bf..the ReCitmt 	
le5- 

I 	 44 

8. 	
ClarifiCati0' may be4 5OUQht from f 

ll t'' 

int officers 

. 	

•,(I4•• PW 

Naje of 	
- 

T4 	
DG(ST) i/C of STN  Sec 

Sr.  

Telecom TechfliC 	1sstt. . 	
I 

'• 	
:. 	

.4.4 	 .. 

0 	

. 	

•0 0, 	 •'• 
er 

i'oUr5 fai 

\ 
DireCt General (6Th) 

Copy to: ' 	. • . CcKmission 

1. 	
PPS to hait'1an TeleC0 

• 	
2. 	•.pPS to EerS 

	

PS to iVi50r' 	
and 

jai5O Officer 

4. TG 
STh/Pp 

. PDG(E)/D 

S 	
fl 1on/9T 	 of the D 6T 

rg /DE/CT/ i/NC 'sec T 	
tions 	

e for 

	

r 	

0 	 1n .f ciritati'T 

. 	
6. 	Recoflj 

\ 	ctbers Staff side 
7. JDI Me  

8 	
1 GuardFile 

9 

	

• 	• 	'• 	 . 	. 	. 
5tt. Director enera1Th) 

.4 

; 
4 



It
. 	 ., ,. . 

/ 	
1,neure4 
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Copy of letter NO 27-2/94-TE4I(IP Dated 29,3.94 ad-
dd to Al]. H005/Dl5tt5./Cth 	adioo offices. 

of E,].ictiCfl list pane]. for 
• 

•q 	 " 

I 	
refer..th?thi office letter No. am directed to  

dated the 16.10.90 regarding ihtrc4tcticxl of 
• the new ..restructUred .) cadres of '(Te1ecorn. ' Technical 
• Assistant/PhOne Mechanicai1d Sr. TOA in .Departrneflt of Tele- 

com., in order to,meet the changing requirements.oftechnolc 

gy. 	InstructiCS have 	
time ta time with 

t1 
regard to the.creation of posts ln.theBeCadre 

2. 	With a view to irpart training to all officials in 
new technology ad taking into consideration the difficUltiPS 
faced by the ençdoyees in regard to the present method of 

selection of people for trairin9, it has been decided that in 
each SSA/Telegraph Traffic bivisicri, a select panel will be 

pepared by a t t,jo stage  procP5,, first an 
eiiibilitY list 

will be prepared and then a select panel •t*iich will be 
prepared from the eligibility list each year The 

eligihili 
ty liit for restructured cadres will be prepared cansisting 
.of two streams viz. i) walk-in grcup coniaistlfl of tho 
officials t&ic hold either the requisite qualificatiOns pre-
sribed for training fth. the restructuredcadT'es 

or who are 

exerted from the screening test and ii) the list of 
officials tEoqualifY for entry .into the restructured cadres 

• 	:after a screening .tet. 

3. 	As per the above conditions, a walk-ifl list will 
• be prepared. Then, a 	].tt ot 

the screening t test will also bepreapred. Both the lists 
'will be merged and a corion 

eligibilitY list arrived at, on 

the basis of int.er-se seniority, in,their-respective e<istiflg 
cadres under the e<terit rt'.le, after. callin for opticDfl5i of 

enplo ees rwillin ness to move over to 

e restructured cadres. The 
• 	Fiatitoti 	ictual nuciter ofpost available in these 

cadres. 	out of the el.igibiliYliSt, select panel will be 
cast, the nuner of officials on' the panel being limite to 

the posts available in the 
restructured cadres in a particu 

lar year iiiih will be (Ax3rked ct based on existing instruc-
ticine. Ençanelled officials as per this scheme will be ent• 
for traininç rnd absorbed in the new cadres after successful 

• 	: conpletici of the prescribed training. 

• 	• • • 4. 	Senic.rity of officials in the restructured cadres 

will depend upon the post training marks. Detailed 
intT'UC 

• 	tions with regard to seniority will he jsd epartelY 

4 

I 	 5 

	 I 
• 	) 

, 	.•••,,• 



I 
N 

 

• 	• 	• • : 	
-, 

5. 	
It is reqL(ested that in ethte 

ati°fl anth2 lines 

stated above may kindly bei 
tiated and tM eliibi1itY list 

in respeCt ofeaCh 	 0 be 
Action 0 takefl in the rnattermaY

. intimated to this 

0ffce 	

p 

• 	
• 	

• 	Sd!— 	•. 
(F.tdh Praka' 

	

r 	

I 

-- 	 • ) 	• p , • 	 • 	 • 	 I 	 • 

I 

• 	• 	 •• 
• 	 • 	S.- 	 • 	 • 	 •' 	 -S. 	

•i 	 •: 	 •. 	 . 	 S  

I -  

1 	
•- 	 •••• 

• 	 S 	
• 	 • 	 S  

4 	 Il 	 ¼ 
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Prnexure—B 

f letter N •27_2/94 	sII,(I) Dated 	I94 	red 

to ALL HOCs/Dlstts./other adntia• officese 

4 

ub 	Introduction of new technical cadres in Groiup 
of th Departmet of. Teleom 

I am directed to refer to this office letter No. 
27./87—TE—Il(2) datQd 16.10.90regardihg introduction of new 
restructured cadres in t3rcup. C', t.'kierein norms for creation 
of posts in the restructured cadres of Telecom.. Technical 

'Asistant(TTh), Phone Mechanic(PM), etc. were prescribed.. It 
was prescribed therein that during the transitional period, 
officials vho do not possess the requisite qualificatiOn will 
have to appear in a competitive examination for being ab-
sorbed into the restructured cadres. 

2. 	There have been representation from the Staff 
AssocIations, etc. with regard to holding competitive exami-
nations for entry Inth the restructured cadre of Telecom. 
Tehni1 nt/Phe Meflwiis st&nthb eitYe 
examinations test; mainly acdémic skills and not the 
aptitude of the person to assimilate new technology. It was 
represented that the competitive exam is acting as a 
disincentive to the staff to move over to the restructured 

cadres.. . 

• 	3. 	The existing Instructiárs on the subject have been 
reviewed and it is felt that the process of selection can be 
made slncler and effective if it is based on a test of the 

killa1 	In patvtjal . madifftcation of this .offie letter re 
• feried to bve, it his been decided that In future there 

will be a qualifying screening test instead of competitive 
examination. . 

4. 	It hs also been declded:that all Technicians who 

have 102 quaiiflcáticns (or equivalent) or higher qL4allfica-
tions like B.Sc,M.Sc and technicians holding 2 years III 
Diplo a/Certificate after Matric, may be exempted from the 
sreen1ng tst In future, for entry Into the training course 
for Telecom Technical Assictant cadre 

5 	All non—matric Regular, Casual(TemporarY status) 
mazdoors may be allowed po appear in the screening test for 
Phone Mechanics in fu 1;uré. All (3roup D staff rd casual 

• *:.lnbour(Teorary. status) -• working in sections other than 
telecom. such as tetegrph traffic, Telecom.. Civil Wing, 
Accounts, will also be allowed to appear in the screening 
test for Phone Mechanic. 

I 

•... 	1 
7 



	

6.. 	Seletiofl/aPPOifltmeflt5 already made.ifl respect of 

P..M/T.T..A as per existing in~tructions/ruies will stand and 

their tseniority will,flPt'..Q .altred coflseqLteflt upon the 1SSU 

of these orders' and of the 
' 	 ' 	 •. 	 •., 	•.. 	 • 	 • 0 

rU,i.1  ess 	 1 	 3 

L • 	 . 	 I  

'(1.AdhPrakath) 

• 	 . 	 ...Asstt..:Director Gerieral(TEI) 
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AnnexureC 

Cc'py of itttr No4. 252-4f91S1N dated 

Depa!tmflital Gtali?yiflg Examination for recruit-
ment of Sr TOGrade-I -clarificata.cfl reg. 

- 	Xn-c3ntinuatl0n othi Directorate's letter of 
even nunter dated te 7th Otther 93, 

garding clarification 

tothe recrtiitment rules of Sr TOA.ItlS further clarified 
that in accordance tjith Para (ii) of Oepartrnent of Perqbnnel 

r ain ing : sT OM tb. 14O21/7/EStt(D) dated the. 18th 
pril, 1978tat Higher Secondary S equivalance, under the 

to Iiigher SecondarY Certificate in 
academic as well as vocational education(12 years) or quV 
lent. -: 

• 	 •-• 	 Sd/-. 
(S.KOhawBfl) 

Asstt. Dir.etqr General (SlN) 

I 

/ 

- 	 - 

- I 
Cl 



	

• 	

I. 	

•: 

TTT:. k  

nuP—D 

.5 

copy of letter lb. 	1-1/1STh Dated 2/2/1994 

	

Suh 	Eflption for 1(*2 oflicialn from ptitud9 4Test 

Ths is in continuation to Telecom. CogisSiCfl 

Had.*arters let+'er o1,even Nodated 14.1O.19, ltEerein 
officials with 1(14-2 qualif'icaticn with stnc. ubit were  

eteuptd from the (.ptitude 1 Test 

	

• 	' The iscue regarding eAe,rptic)n from aptitude test 

of all off ic:iels with 1u+2 or equivalent qualificabic3fls has 
been under consideration of Telcom. Ccirinission Head Q.iarter 

tnd it ha been detided that all t officials with lu+2 ualif i-
catio'i or equivalent qualification, ari #entd from 
aptitude test iile considering their recruitment to the 
cadre of Sr T.O 

4 5 

bove criteria will be incorporated in the Re-
cruitment Ru'es 01 3r T O.A 1Eich are under consideration in 
consultation with Ministry' of Law. 

Gd!- 

(A1K.Arora)  
5 	

''• 	 Director(STI) 

06 

r 

Si 	 • 	
•. 	 S.,. 	 S 	 - 	 . 

S 	

• 	 . 	 S 

4 	
4 	 I  

ti 	.:,..: 	 • 	. 5 	
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DEPARTMENT OF IELECOMNLINICATtONR 
OFFICE OF THE CHIEF GENERAL MANAGEF:: TELECOM. 

ASSAM CIRCLE zz GUWAHATI-717. 

NO.. STES - 1 / 1.22/Pr. 1/21 	 Datecf at Qujahati the 03-12-97 

To 

1. 	The General Manaoer Telephones.Ulubari .Guwahetti 

2-6. 	The Telecom District Manaaer/ D.ibruoarh/ Tezour/ 
Silchar/ Jorhat/ Bonoaiciaon, 

.7. 	The Telecom District Enaineer. Naoaon 

8. 	The A-G..M..(TT).Cjrcie o -ffice..Guwahatj, 

Sub- 	Exercise of fresh ot.ions for entry into the 
restr - LICAUrpd cadres of IrA, SR .104 and Phone Mechanics, 

Please find hereith photocopy of the DO1.New Delhi 
letters No,7-43/97-I' ,j dated 11-11-97 and No7-43/97-NCG dated 
13-11-97 on the rkboye mentioned subiect. 

You  are rec3uest.ed to cal I fresh ooti.ons from Uie ci i - 
ble officials in the feeder cadres for entry into the résrUc- 
tured cadres. A time limit of 3 months from the date of issue of 
DOT letter may be a.iven for recei.vj.no  the ootions. 

This is for your favour of information . and necessary 
action please. 	 . 	.. 	 - 	... 

Enclosed As above, 

• 	Copy 

::. 

B. C.. FAL 

Asstt..Djrector Teiecorn(Staff) 
or Chief General ManaaerTelecom. 

Assam Telecom Circle.Guwahati, 

-for favour of infrmati.on to 

The Circle 
The Circle 
The Circle 
the Circle 
1L f 1) Y( 

Secretarv.E--III,p&T House.Farhar,c3utahati. 
S&?cretarv V-Ill .F'&T House .F'anba zar Guwahati. - 
Secretar - v NFTE ( Admn ) tirc: Ic office .Gu'/ahati 
ecretar,..FNfQ.Ad(rin) .Circie office.Guwahati - 

'JR) 	9f((!-I 	.. ... 	 • 	.. 

C 	F or 	f 	1 	 1,n r  r 	1 	cc 
( 1 	 A ......... .. 	•.-.. • .- ........."•' .: - 	I 	 -' 	 - 	 - 
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No. 7-43/97.-N C a 
Governrnentof India 

' 	Ministry of Communications 
Department of Telecom. 

D a t ed 11 No v • 1 99 7 

To 

All Heads of Telecom. Cir..les/Ditt. 

The Chief G'rera! Managers 
Mahanagar T 	;horie Nigam Ltd, 
Mumbai/Ne ,.o 	Ehi 

	

• Subt. 	Ex.rcie at resih optiorv for entry into the 
re;tructured cadres of Telecom. Technical Astt.  
and Phone Mechanics 

•Sir, 

A kind reference is invitd to this office 

letter of even no. 252-1/91-STN(Pt) dated 27/4/94 re-
garding calling of optioni and preparation of eligibili-
ty list for the restructured cadres . A number of 
references 	are being 	receivrJ 	from vario'.is 	field 
units/individuals requesting for allni•sing one more 

chance to opt far the rest tuc tured cadres who could not 
ear! I er exerc I se the I r C) t ion w I th in s; tiptjlaterl time f o r 

.,.. one or other reason. The mat ter' henn considered in 
detail and I am directed to convey the approval of 
Telecom. Commission as under: 

Fresh o p t i o n i will be called from the 	e 
ble officials in the féedèr cadres for entry 	into the 
restructured cadres of of Phone Mechanics, TTAsand Sr., 
TOAs. 	A time limit of 3 monthsfront the date of 	issue 

_- 	 - 
of this 1et

T - •
er may be given for receiving tt,ie options. 

	

In respect of rhone f'lectianicc, tihI Ic 	options 

can be cat I ed f run the Group 	I) / flegi ii i r Mi hour/C isua 1 

Ma7do0rs/TSM: 	also bitt they will be sent on 	t r a i n i n g 

only 	after tire qrialified Linuan/'4ir e rnnl ar e 	appointed 

rhode Median 

" 	
All 	nt*, 	t'i 	' 	r,i,Ji?n 	ritual 

• 	f9tP 	1 	v i 	I; 	n f I i 	• 	I 	 •• 	/ 	 ( r 

t!l 	 ; 

I, 	/ 
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It may be ensured that these orders are 

given wide publicitY so that 
all eligible o fficials, who 

wish to switc:h over to the restructur 
	cadres, can 

eKercl5 ,their optiOn in 
s tipulated time. Option once 

exeri5e 	will 	be 
treated as final.. This will 	b 	

the 

Last àpprtUflitY for givifl9• optionS for restructed 

cadres. 

Yours faithfullY, 

(H. N . S ingh) 

Astt. 
Director t3eneral(ST 

Copy to: 
PPS to Chairman TelecO1. 

Comn1iS5° 

PPS to Member(S)d50T 

DDG(E),DD6(Trg)100P> 

DG(STN)/D0(T 

Guard File 

ii recognis 
6.

ed Unions, 	rati0fl 

.1 %  

: 

- 	 ,. 
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Dpartrnt 	f TQlC0mnUt C.it&On 

Saw h.ar Shavan, 20 Ashu<* Foad, 

\ •\% 
• 	 • 	 • 	 New: Delhi 	110001 

•... 	;:: 	 S 	
bated 13th Nov.1997 

To 	
••• 	 - 

All Heads of Telecom.. Circle5/Distt.. 

The Chief 	neral ManaQers, 

• Mahanagt 	alephofli Nigam ltd, 

Mumbai/N 	).ihi 

Subs 	EercIsó i.f fresh options for .ntT'y into the 

restructured cadre'.. Addendum leg. 

Sir, 

In this départmeht 	letter of, evefl number 

dated 11,11.91 on the *bove mentioned .ubjeCt, thC word 

Senicr TOA may bi added in the subJec.t of the letter 

and . .thQ subject may be read as "ExerCtse of f.re5h option 
for' entry Into the restructured. cadres of Telecom. 

Technical Astt., Senior TOA and PhonMeChafli' 

Yours faith ully, 

(H.N.SiflQ.h) 

Cty tot 

PPS toChairman Telecom. Comrnis5i0fl 
PPS to Member(S)/Advj50 I0t 

DDG(E)I)° 	
• 	

S 

0 	 • 	 • 

• 	Guar 	•ilI 	
S 

• 	All 4 ogniOd Union5/F.deratb 0n 

97 

0 	 ••• 	• 	• 	•:: 	•:• 	 - 	- 5: 	 0•' 0 , 
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& 	IDEPARThIENT OF TELECOMMUNICATIONS 	 ' 
y)A\ 	

:F: 

;t1tr1J 
 

(FP CE1) 	
t 

New 

rj1i 	 1 	oiI 	nI 	' t 	; ti ' i 

I1L 

	

Dellu th629thAt1, 1999 

''All Reads fTecohi. 
 

i iieai'o I ntuince Regions, 	lir ii hrtr  

t1t 	I 	All heads of Project4 ( 1rcIes,rrri 	,U' 	, ,I" 	''1 i 	$ 	I 	'' " i '' 	' jr 
All fleads of 14ro DistnctslJ 	c A 	 lu "u 	 ' 

All Heads of Otherihduimistratwe Uiuta i WV P 11 ' 1 t31I1 h 	r  jI tt 

:Y 	 J7" 	t"c 	• 	4: 	't 	 •.' 	'i'.. 	 1.. 
Sub Pay scales ofOThP/BCR'olIicials inducted into the restnwtured cadres of Phon3 Mechanic, 

.... 	1 	. 
Ijj\C4 tti 	JiI4't . 	

, r 	I 	I 

The Issue ofr iewlng the áiirg restniclunn,g scheme of Group 'C' cadrer and p1aun Ilie 
' 

oflicials in'thappropnat paycalesonithappomtm1t in the Restnwtured'cadre was imdei I 
exaininationby. the De 	fduitèsoiuethnjVthe Staff Federatiotis have also been rnswg the 
dewand to jlace the offlcthvlio h.ave'coiupteted a total sernce of 16t2 years (includrng tluit I 
idered in the pre-renictured cadre) in appropnatc pay scales ifthey re absoibed in the resliutfured / 
cadre 	)(J1 	I 	fl 1(19 lU !J 	Q1I II17ll 	Ju' 	'IV'j ) 'I jI 'II 	IJ t4s 	4, 4 

, 	 , k_ 	(j1r(+(' '•' I 	f  
2. . The matter hasbeen tanñned in detail an4 the fob ngileision8 have been taken 

I to- 

The .officials who after getting qualified aii1 trained, enter iIió restiuctured cadre befote , 

cinp1etion'of 16 year of serice ill the jne-iestnictured cadre shall be placed in the pay 
scales mdicated below on completion of ,  16 yars of total svice mcludug that rendered in' 1  

	

the pre-r stiuctured .iaare provided that Li'shèJui.' put hi a. nthuinuiu of 4 yeats of service 	• I 

(uicLudug JfficiatulgspeU) in the testnictured cadie' 
• 	 I 	.' 	'. 	\I4 	 . 	•. 	,, 	I 

Phone Mechanic 	 1 Rs 4000 1006000 , 	
pu 

SrTOA&Tht' 	 R9 5000-150-8000 ' 

( Th fl1ia1who aftk betting qualified and trained, enter the restnictu.red cadre after 
appointuient in  th OTBP of the 1ne-ietiucLiired cdre, shall be:' dhi the follownl& pay 1, 	..... ' 
calea.  * 	: 	. 	.. 	. 	.... 

	

4 	I 	, AIAI I V4 AAA 	
4} 

Phone Mechanic 	 L QVVV. •.  . 	• . . . 	.. 

St1OA&TIA 	 's 5000 150,BOC" 	 I  

ti 94.3 	() 	 L 	 :" 	', 	. '• 	. 	•.' 

1 

• , 	• 

I." . ............4 I .4 

:. 
. •. 

•:, 	') •'i'c i?d 
I 

e1r1i (' 4' .! 
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. '. 	::, ;': 	\: • 	
. .•;•. ../I1 	..I 	,,.... 	i ; 	...' 	 ' 	. 	• 	j 	' 

1 38iT1PPI9 	 ' I 
	 , 	 i 	Dated' 20 U4i2. 

-. ..••••. . 	 . 	 -• : 
	 • 	 r' 	iii 	.1 • 	• 	 - 	 I  

7J_ 	Similarly, the ofilciala whoaflergettin quedaiid trained, enter the reInictured cadre 

II 	

t 	 after appointinnt in the BCR ofthe pie restnictured cadre, 9hall be placed ni the followllg 
J 	

I' 	• 	 . 	 . 	,,•. 	.' •; ';:;:; .';' : 	: 	•.; ). 

	

FI 	 'P 	j 	 1 	 I 

Phone Mechanic 	 RR 4500 fl5-7000 	 I 

SrTOA&'ITA 	 RS. 5500 1159000 	 T 

• 	•, 	 •. 	 : 	 • 	 • • 	. 	. 	

. , ' 	p ( 	'• ' r .- 

I•• ., 	 • 	 . 	
I 	• 	 i 	• 

t '• 	

it; 	
1 

The ofiicia1svho alter dUfl qualified and U&ied, ente:the. .reinicLured cadre afl p 
J 	

I 

 apponlmeitii IheOTofhepre-fesiruclweCEIre89WelI asthoOfflCiaI5'thO niterthe hl 

t 

	

	
restructured cadie beforeconipletLon ofl6 yeirs, ie, pet para (1) above,oii coln1)Let1011 of ' 
26 years oftotaIvicemchuhllg thatrdedn the psuciutUeed cadre iihall be 

•. .•. 	- •• p1acedinthefollowing7pay 	 - 	. 	• 	;" 	:' - 

Phoiie Mecltaiui , ,.  
SrT0A&1'TA !J 	,, 	 5500 1590OO 

ii 	 L''.:' 	 ; 	
I 	• 

ilie ehgithhty Co' ditions foL placet ei4uuthu pa sca1e iuithcatetait pata (1),(Z) 1 and (3) i 

- above, shall not b apphcablto tboePboneMecha1llCb who ar idllcted from the cadres of 
Regu'ar,  Mazdoor Tpormy StatuMazdoor anl other (koup Y ' v 	 'IC 

	

I' 	" 	' 	b 	,r'rn111 yt'w 	fl1 	1 h' 	liii " 	' 	I'I 	lI ii'' 	i I 

• 	(5) bPbcemeut of ofliciul hi the higJiei pay aule a iuentioued in ptni 	and (3) above, •' 
1. ?I.,shall be:with pay lixalion under FR 22(1)(a)(2). - - 	 -' 

• 	.. - 	 eit'" 	:- 	I 	• 	- 	- 

The offi ala shail be placed In the respective pay scales hi accordauce with ara (1) (2) mid 
(3) a1qye'yith cffectom 1atDecenber1998 h'u 	

r 	IY 	I 

J1 	 ' 	,1(''ttL 	I!(1 t,j 'II I • 'U' 	I Ii n'J )II 	
( 	I 

oTeIecoui Fuiauce vLdu t1teirDy No 1O9ZJFA.1199 dated 

204999rrr 10 	1, uuivIiiII 	t" J 	,, 	II ' 	jl) (1 	k U 	I 	h 

I 	 I 	? ) 'i 
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To 
IeieCDrn. 

All Head ofAcircies. 
.dl Heds of Telephone Distts./ 
ll Oiher dministrtj.ve Units 

Sub:— P0 sts of the staff 1n'6T,9F/DCrj scales of the old cadres and working in hestructtjred Cadres, 

- 	A reference fq invited to this office Jette; ro,. 19—/3—T_II 93 dated 20-5-9jder which the staff 'orklna ih OT3f/' 	scalp of the basic cadre were àllowed to opt for the 	structurj - they Were given One advance increri)ent for workin. ir,.: cadres on cotnplotior of tr.iinjncj 	 ' trutured 

 The staff  jcje of 
the Ueprtniøptal J 	has for not Countln 	 flemnd.inc rj the 2ost of such staff who ar dra' n Hhr salary in the OThP/ 	, scales(wJ)jcJ ,are hther tb.ri t.h basio $clp of Lestruct,uxed 	against t'e posts 	 In th ctured Cadres, They h;'ve expressed the.opjnjon tet the 

dvarice incrment '.;iven to theni should 'e treted ;s an incentive for workirg in the restructured area. 	 •' 

Ti'e above demand of the Staff side his been 
considered y te Telecom. Com ;jssjon and it has been decided that the staff drving salary in the TF/r3r, (iflCidj' 1O 	)C) Scales of.the old cadre will not hp countpd 	Inst the rosts of tho rstructurpd cdrecven if they are I-Alorkinc ,  in the Ars of rstructurpd cadrôs Subject to the follo.:jr 	conditions:... 

(i) 	The above dispensjo 	win be apil1cb1e only for such areas of the ties tructured 	dres where norns hve not 'een notified. This dispensation will hc withdrv.jn ns soon as the norms re prescrj'I bs 	on the workld by the I4SU and the nuffiher of rosts as nei-  the norms .a.'e created by the field Ujts. 

i\ll Such S tff 	even thounh they 	:re dravijr. 	pay 	in the UT/c 	sc.le (who  
areas w 	

h•vp been tr:jned for the restructured ill be deployeo in th 	areas 	of 	dvance technologi and r'erform duties 	enjoined uron the :.eStcturèd Cadres. L 
(lii) 	If in this 	process soe posts 	fll vcnt in the rstructured Cadres and there are no 	ualifjed Cdjd'tp 	aville from the 	t: asic 	c.dre 	then 	offjcjtjr arrangements 	against such VC3flC±S 	in 	the 	!structurer; 	C.dres 	will 	be 	pernhjssjble 	' in .accorthnce with 	the ord rs 	on the subject. 	However, 	such untrained people will 	st.:md revertecJ 	as 	Soofl 	as 	culifjed 	and tr,in,e( 	edd 	ts 	become 	Vnilp'Jp 	from 	the 	feeder 'rh 	Under cadres, no 	CILCUnIS incwjli 	be  n des 	recrujt 	 processed for f1ll1n 	by a nitit 	or 	for any 	ot!ipr 	pufriose as 	long as 	the required trajr1ed 	r, 	f 1Cj;] s 	•re 	vf I able 	ir 	the Oflf/F) Gr 'de—IV SC'ij' 	of 	thU' 	1'edc' 	C1'c' 

i }tL )Scbt9  

cw of .tiicJti 
Jepartiiert of Telecom. 

Sanchar 8:iaven ,Nei Lielhj-1. 

Pated, 23-12-974 

'I 	 ' 



•:The field units Pre rcuested to tke in]rnedite actinn ir 
thjG 	qard rd report if there are nv difficultjes •ir"cornJy.pg wi.th these orders. 

I, 

this is issued with Finance ccuncurrànde with their 
3O—F,—l/97 dLed 19-12-97. 

I 	 1' 

• 	

- 

- 

(csii 
Uirector(1b) I 	 II 	

i 	t 
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) 	!erj 	• 

lb 	PPS to Chairmn(TC) 
2. 	All Members/d.v.isors 	 I' 

	

, Telecor. Commission, 	e'' iihiJ.t*D. 
.3.,, •Additionl, 	ry(T),. LUT, tJeJ,hi, 
4b 	U.L)UGs(E)%eLs4.r/\I, Lf, N 	L'1 i 	. 
5. 	ll rconised . Un: 	 L( , 1 6 . 	Dir ec tots (TE) /.T..-t/ST.-II/3 ro//T1/F —I , IX)T 	F:J:i , . .. 
7. 	A.tJ.Gs (TE)/.3T/T!/sT 	/:e._../3qT/p .—i OT 	i o 

	

Sectioii 	i [0i 	U.. 	Ilhi., 	• 	 - 	 • 	 • I 	
• 	 t j .9. 	Seôretery Stff Uepartmentl Council(JO) 0 	•H 

10 	All ilviembcrs Gt3ff, !Jepartmenal Coun,ci1(JO\) 
11 . 	bpare Co 1 es 5O). 	 • 
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To 
The Chief. General Manager Telecom 
Assam Telecom Circle, Guwahati. 

I 

:b 	

Option frreatructure cadre—reg. 

With due respect and humble submission' T beg to lay 
before you the -following few lines for favour of your kind 

necessary. action. 
That sir, I m working in the cadre of OTBP of basic 

cadre if TO& (G).opre..-restructure scheme. Unfournately , 

I did net exerc1e my' option for switchin aver to restructure 
• ' scheme of Sr. TOA"(G) earlier. Now I: observed 'that the scheme 

will be benefilt•.me . So, lam willing to .4ffer my option 

for the same.  
Moreover i -under.st.od that, restructure scheme is a 

new Telecom policy t. introduce computeratien in the official 
Jobs for which •ptie5 were &ccepted from 'all the grades of 

the cleMcal \çadre. 
Under the ci&astancea I hopethat,, there will be no 

difficulty in aocepting my option. " 
• 	 Si, I requea.tysur kind honour to consi4er  the matter 

, sympethically' to condone the late submission and give me the 
.pp.urtunity to avail the facility •f the scheme se that 

• / '., I. may get some montary benifit. 
:Thank.thg you 

Yours faithfully 

Dated at Guwa hati.. ' 
the 30.03.2000 	 (Rmapay 

-' 	 ss(o) 
s/s Chief G.M.T/Guwahati 



To 
The Chief General manager Telecom 

Msam Te1eOm Circle, Guwahati. 

: 

$ub: Option førre3truCtu 0adre—reg.. 

With due rezpect and humble ubmt8Bi°fl I beg to lay 

before you 
the ellewin& few lines for favour of your 

kind 

neOeOStt 
That sir,: . 

am woxking in the cadre of OBP of bastO 

cadreof TO&(G)of.pre_restructure sohem. 
Ufourn$télY 

i3e my ,  option for switchifl over' to re5trUOt° 
I dtd net exera 

 

scheme ef Sr. TOA (G) earlier. Now I observed that the sohemO 

i11 be benefiCi0l to me • So, lam willing to offer my option 

for the same. 
1oreaVer 

iunderstood that, restructure scheme is a 

ne' ThlecO pøUoyt introduce 
c omputeration Vn the  Official  

Job for which aptiQ5 were accepted from all the gradeS of 

e ci ical cae 
Under the ciicU5StaflC I hope that, there will be no 

difficulty in ocepting my eptierk. 

So, i request your kind honour to consider the matter 

sypethi0*ilY' 
tofldCfle the late submisst3fl add, give me the 

0ppourtUflitY to iil the 
facilitY of the scheme s that 

may get some mon'itary beflifit. 

:fljflg you 

yours faithfullY 

DatGd at 'Guwahati. 

the .30.03. 2000  

(1~4w  
ft-e cn','i7 

3eP' 



NO. STES-1/122IPt-1183 

Shri H..N.Singh, 	,- 	- 
Asstt.Dir-eCtor General (STC) 
Telecom Directorate 
New DCIhF41000I. 	- - 

To 

cj 
/ 

II 

• • 	;. ;1 
GOVT OF llDIA 

DEPARTMENT OF TELECOMMUNICATIONS 
OFFICE OF THE CHIEF GE ERAL MANAGER TELECOM 

ASSAM CIRCLE ULUARI,GUWAHATI -781007 . 

------------ 
Dated April 18, 2000 

Sub:- Exercise qf fresh option for entry in the restructured cadre of Sr.TOA. 

The Second and last opportunity for exercising option for entry into the 
restructured Cadre of Sr. TOA was afforded in NO V' 1997 and most of the left out 
TOAs opted to enter as Sr. TOA. However, a few TOAs including OTBP and BCR 
officlais in the Pre rcsticturC cadre did not exercise their option within the 
prescribed time limit for one reson or the other. 

Some of the non —optee TOAs have-made request for giving one more 
opportuilitY toexerciSe their option. One of the argument advanced by the ,officials 

is that separate highei PayiaVC been introduced for the 0T13P/13CR officials 

working as Sr. TOA aftcrhe 'ast round of-option . The introductiOn of.higher Pay 
scale for Sr. TOA have turned the restructured eadres.rflore attractive and 
preferable than the Pre- restructured cadre of TOA .In the changed circu.mStflflCQ 
all the left out officials deserve another opportunity to move into Sr. TOA cadre. 

- 	- 
In the face of -the above jtuation  y 	rerequested to dndly examine the 

afresh to explore thepossibility of affording one more opporty to the left 

out TOAs for moving into the rest
li dcision arrived ructured cadre of Sr.TOA. T  

at may kindly b commurikatcd to this office for disposal of the r6ese11tatiOflS. 

\ 	I, 

4 otQ1  Z0 
I  

- ( 

tSukia) 
DY.Genetat Manager (A) 



- a 01) 

Office of tho Chief Gonerrg Maner 
i 

Assam 7elecom Circle 
Guwahat 781007 

PHONE OFF 
71/FT7- 540040 

RES t77- 541041 

FAX NO 540111 

D .0.No .............................. 

Datod ................................. 

D.O.No,STES-1/1 22/Pt,1 
Dated 25th  May, 2000, 

4 
396  

Co 

J. K. CHHA8RA 
CHIEF GENERAL MANAGER Telecommunicalions 

Dear Sri Sharma, 

Kindly refer to my office letter of even number dated I SA,2000 and reply from 
your office vidc letter No, 252-23/99-STN-1 dated 27.42000 iegaidiiig affording another 
opportunity to the left out TOAs for moving into the restructured cadre of Sr,TOA, 

As already informed earlier some of the non-optee TOA have made a request for 
giving them one more opportunity to exercise their option to move into the restructured 
cadre of Sr.TOA. They did not exercise this option earlier as Elk; ame was not beneficial 
to them. Consequent upon the introducion of higher pay sc;s for the 0TI3P/BCR 
officials, these officials now wish to exercise their option to rn. ic into the restructured 
cadre. The matter has been taken up by their Union also with me. 

Since the Department would like to have all the officials in the restructured cadre, 
I shall be grateful if you could consider the case of non-opices to move into the 
restructured cadre favourably by giving them another chance. 

With Kind Regards, 

Yours sJnce> 

(L K.Chha bra) 

Sri B.Sharma, 
Dy. Director General (Pcrs) 
Dcptt. ofTeiccom Services, 
Sanchar Bhawan, 
New Delhi- 110001. 
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OFFICE OF TIlE CFrIEF GENERAL MANAGER TELECOM 
ASSAM TELECOM CIRCLE 12 	

GUWAiiATI.781007 

Iviailcsh S hukla 

iI I .._jfl11 ifla, 

The desirability of affordin g  a fresh opportwiity to the TOAs for inductjoi UltO 
the 1csinJcturccf eadre of Sr.TOA has been engaging the attention for quite some4imc in 

this conncct'jo 'the dorrespondence resting with the DLe. Letter No. 252-23/9-STNJ 
(latc(l 13-06-2000 way kindly be referred to. 

2.0 	In a 1  rei -ospect, if we look at the position which existed it the time when 
last oning was held in Nov'] 997 it reveals that there was no higher1 
pay scale in Sr. ToA Grade for OTBP/BC1 officials Also the officials, 
who opted fbi Sr. TOA was not considered for promotion to Chief 
supervkor under 10% pr011o1ionaj Scheme. it was uider that detrjmntäl 
condhioi', the TOAs particularly the OTBP/BCR officia1 did not prefcr 
to move to the rcstructurc(l cadre Subsequent to that separate higher pay 
scales have been introduced in the Sr. TOA cadre for OTBP and BCR 
officials The OTBP/j3CR officials who move to Sr. TOA have also been 
madeeligible for 10% promotion . As a result of these changes the 
situation which existed at the time of last optioning has undergone a sea 
Ci)anc The equ tion has tihcd heavily in favour of the restructured cadre 

in the changed scenerio the officials who prefer to remain in the pre 
restructured cadre in the last Oplioning dCSCFVC a fresil opportunity, to I. 
exercise their Option taking into considcratioi the changes elfected in the 
intervcning'perjod 

J. 	

The TOi still remains the entry cadre in the Deptt. Al( thd posts in the 
Sr. TOAare to hIed from among the TOA. The J)FOvisiOii of the Sr. TOA 
recruitment rules being so, there has to be a Continuous out lets for the 
TOAs to move to Sr TOA ,otherwise thc.posts in Sr. bA will remain 
unfilled for iwant of eligible officials in the feeder cadre of TOA Likewise 
the officiil:,enten gi in the Dcptt. as TOA will have their career PIDSpect 
blocked as these officials will not be able to move toSr, TOA .it is also 'a 
pertinent point that according to the new J.T.O. rules the Sr. TOA and not 
TOAcaii appear in the competitive examination . it shows that the TOA 
has to first move'to SR.TOA to become eligible for appearing in the J.T.O. 
examination . From this view point , it will be fair to allow the officials in 
the ure-reSrucliLrc(l cadre to exercise fresh option to make entry in the 
iesti'uctu red Ca cI re 
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D.O. NO. STES-1/122/1)t1/92 
Dated at Guwahati the 11-07-2000 
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